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The Prasar Bharti (Broadcasting Corporation of India) Amendment Bill, 2008—Contd. 

4.00 P.M. 
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SHRI PRIYARANJAN DASMUNSI: Mr. Deputy Chairman, Sir, I am thankful to all the 

distinguished speakers, from all sections of the House, who have taken part in this debate. 

I am not making any personal comment on any individual who is outside the House. But, Sir, 

it is my duty to respond to the queries, the questions raised by the distinguished Members 

of this House whom I value much, and their contribution only strengthen my understanding 

and enrich my knowledge to the best of my ability. I do candidly admit, and I do confess and 

I continue to confess that the U.P.A. Government do have its philosophy, and every 
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Government should have a philosophy. Our Government's philosophy is not to interefere in 
a system which is transparent, by imposing our own political agenda. No, never. I just give 
you one example. As a Minister, it is not my duty to interfere in the day-to-day affairs of 
Prasar Bharti. I have come here on behalf of the Ministry because, Prasar Bharati is created 
by an Act of Parliament and is therefore accountable to the Parliament through this Ministry. 
Only 4 times, I must say, if you count it an intererence, I did interfere, if you count it as 
advice, I did, if you count it an negotiation, I did. For the first time on the 60th anniversary 
of India's freedom, when our Prime Minister was supposed to go, and unfurl the national 
flag, I quietly conveyed that being the 60th year. Not only our Prime Minister, Dr. Manmohan 
Singh, but several other Prime Ministers also have contributed for the nation. My first 
interference, ensured that before Prasar Bharati shows the Prime Minister raising the flag, 
all the Prime Ministers, from Pandit Jawaharlal Nehru onwards, who have raised the flag, 
they all should also be in the featured same dimension. Cassettes will be produced. I do not 
know if any other Government has ever tried to give this kind of advice. No former Prime 
Minister can say that he was not shown. That is the first advice. If you count it as interference, 
"Yes, I did it. The second instance relates to the Prasar Bharti screen. When the whole world 
remember Mahatma Gandhi on 2nd of October, Prasar Bharti screen should continue to 
carry some message of Mahatmaji in the Satyagraha time and on the 60th of anniversary. 
The whole world was watching. I think the House has no disagreement on that. The third 
interference I did, was when I advised D.G Mr. Sharma, he has retired, the then CEO, to 
show the younger generation of the country more about Netaji Subhash Chandra Bose. On 
23rd January, I did advise Prasar Bharti to give highest prominence among the youth, 
through talks, any panel discussion on Netaji Subhash Chandra Bose. And the fourth time 
I did not interfere, 1 advised, and I hope it will be implemented soon. The commercial 
penetration of the private channel is diluting the Indian traditions and values in their own 
style. In prime time Doordarshan has been requested to ensure that the classical singers, 
the classical dancers, the classical musicians, the classical vocalists, do get a prime slot to 
convey their feelings both in India and outside. In the supervision of Pandit Jasrajji, this is 
being carried out. These are the four occassions I did convey my advice. It is not interference, 
and very soon, you will be glad, and appreciating, when you hear one of the finest 
composition of Zakir Hussain on tabla how the entire country plays the rhythm of Jai Hind 
right from the Kisans, to the working class, to everybody. It is being self-composed, planned 
by the teacher of Pandit Jasraj, Durga Jasraj. It will be done very soon. This is what we are 
doing. In this mannner we take the country forward, synchronising the ethos of the country's 
value and culture. I am not saying 'we are interfering'. We never interfered. But we can given advice. 

Sir, coming back to the main text. I am very shocked that every time, the name of the 
former Chairman, Kamathji is being taken. It is not that since he is aging, he is being 
removed. No. Not at all. As I told you in the intial stage, GoM mandated by the Cabinet 
comprehensivel discussed the entire issue of Prasar Bharti in terms of employees, budgetary 
support, further rejuvenation plan, to respond to the challenge from the private television 
network. And these issue being with: (a) how do we dream of the top management, the core 
top? One is a part-timer and one is a full-timer. Part-timers is the Chairman and full-timer is 
the CEO. CEO is the main operational head to run the system, (b) the other issues; and (c) 
the entire network of Doordarshan along with its employees and everything. Since on the 
Doordarshan, on the Prasar Bharat, the GoM is yet to address the final thing, my first job-
my dear colleague here-is, to get a presentation on the economic issues to my M inistry next 
week, followed by my interaction with the Finance Minister. Therefore, we will go to the 
GoM with the issues which Tapan Kumar Senji has raised. 

in so far programme and its content is concerned, we have almost completed the 
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programme code, a little improved than the past one with experience, and the observation of the 

Delhi High Court on the issue of school teacher, Mrs. Khurana. We have to act. A Government 

cannot sit silent. At the same time, we should not give a stick and danda to the media, 'Look here. 

Unless you follow me, I will take you.' That is not the way. We have to persuade. Dictation will 

never follow in democracy. Persuasion and negotiation is the only answer in democracy, within 

the parameters of the Cable Television Network (Regulation) Act, within the parameters of the 

content Code, within the parameters of the Programme code. There is philosophy of the UPA 

Government. The Prime Minister is very clear that if, in a society like India, you try to coerce with 

one, others will again come back; so, you try to understand the problem, negotiate and find out 

its solution within the rules and regulations, but don't allow then to show sex. I am thankful to 

the Indian media because when there was something wrong in Bombay, we did not have to dictate 

them. We appealed to them over the right, and they had brought a situation by which the society 

remained united. What is my political interest in seeing that the BJP continues to rule in 

Rajasthan? It is for the people to decide who will come. But when the Chief Minister "our dear 

sister VAsundharaji was in trouble in the recent clash between two communities, it was the Prime 

Minister of UPA Government who told me midnight, "Please talk to the channels. Please 

persuade them to see that the Saner thing is projected. One wrong thing should not be projected 

ten times to put the Chief Minister in trouble." Similar was the case in Punjab. It was the Prime 

Minister who told me, "It is not the time to see who is ruling. It is time to see that the UPA is to 

govern the country with amity, with unity, and your job is to persuade and negotiate with the 

channels whether some improvement can be done; whether they can help the Government of the 

State. This is the philosophy of the UPA Government. Don't try to always read between the political 

lines of yours and ours. There is a tangible difference, 
I can tell you. A number of cassettes I can present to you why we did not interfere even 

when the strongest criticism you offered to us or to the Government. Never. Not a single 

speech was ignored. Therefore, that is not the intention of our Government. I tell you the 

principal point in two lines who we changed. 
�&��% %� �हD� /�,� �6&�� हA; %� �� �6&�� हA �6 �DN� �हD� /�,� & �� ह); �1�-�1� �A K��� 
�ह2'� �� /�D��: ���� �� �6�== ���� ह< �; �� �	� /�,� �ह2'� �6&�� हA; &���� �A �&��% ��r 
%� �6 �ह ����� E�ह�� ह< � �� �ह� �� &6  %� $� ���� �� �हD�E %���  हA, �6 K��� ����=� &��� 
�हD� %c�� ह6�� ह); '�= ��  �&$ K���  �6 '�� �� L2��� �हT ���� %� ���� ह); &���� ����� 
%��� �� �&$ �1�-�1�%c�� ह6�� ह) �� K��6 �1 �ह�, G���  G��� �� ��� हDG, G��� 
�&�ह %c� &� �; &���� ��� �6 ��1�&�� ��  �&$ �D , ��� ���� ��  /�'� ���� �6 +p� ���� 
%�$; �ह �6?  &�� ��F��� �हT ह); '��+, /
& %�, L� �'� �� �� ��  �<3� ह); /
& %� G% 
�� 1� $�0 	�0$0 ��  E������ ह); G���  �6E� �� ह���� /
& %�, /
& %� �ह�, K��6 �&�� '��� 
�ह�; �ह ह���� ���� ह), ��� ह), &���� ����� ���� ��  �&$ G	�:� %� �6 &��� E��ह$, ��4�� 
K���  L��� K� P6	� �� ह); �ह �1� –�1� ह6�� ह), �0�&�
�& �6E �� 1� |E�� ह6�� ह), 
M=��� �� 1� |E�� ह6�� ह); L��&$ ह��� w�� �6E� �%��� K��� ���� �6 ,6
� �हT ���� %� 
����; &���� %6 E�&�% ह���� ����� G �ह� ह), 'D���� ��  ����� 1� ह), ���	�� ��&4 �6 �ह E�&�%  
ह), �A�� �<�� 'D���� �� ����& '�; L��&$ %6 ��
� 
�L� �A�� ह6�� ह)  �ह $�%���<
 �हT ���� ह), 
�ह �&�ह '��� ह), �T|
  �� G�� हA, E&� %��� ह) 7� K��6 ह� �F��& �हT �� ���� �� Z&��-
Z&�� �'� �ह6; G� %���� ह) �� �1�-�1� w�� ह6�� ह); ���� /�'� K���  �&$ �हD� rO� ह); /1� 
L��� �'¼ हD? �� �'l&� �� ��|
  �=�
 ���� ह��6 �DF�? &� %��� �p�, ��4�� K��6 �'l&� �� 
�'¼ �'eS� �हT P�; we must think passionately.  $� G'�� %� E&� %��� ह) �6 K���  q�� 
&��,� & ���, K���  q�� �
D  �
��:� ���� ��� �हT ह), E�ह� �ह �) �� ह� G'�� ह6; �6 ह��� 
w�� ���� ���' �� �हT ���� ह); ��
� ���� ��  ��P / � all india institute of medical sciences  

��  L>�< �6 G� �� ���� ��� �6 �A ��� �ह<�, G���  DS�� �� �ह� �� 'D+ �� �ह�, �A �ह�� �हT E�ह�� 
ह< �, &���� G��� %2��V
�� �� ���&  
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K����;  G��6 �ह ��&��� E�ह�� ह<� ��  D%��� �� %2��V
�� 7� 'D eV
�� ��  ���� �� ह��� ���� %� �� ���� 
���Z �� P�, &���� �� &6  �ह 1� '�+�� E�ह�� ह) �� %2��V
�� ��  �'� r� �� V:� %� �� ��% �) �� �D�'� ह6; 
...(��
���)... 
 �� �
(� �	 ��
 I��;�:   �ह�� E�� ��& ��' �ह�;  
 �� ���
�(� "�� �	�4�:  G� �D��$ �, �ह&�; E�� ��& ��' �हT �ह� ; M��� 1���� ��  E)�& �� ह� 
W�0ह�� �6  &�L� �'+&���, / � �ह2'DS��� �� L��� ��F��� ह6 %�$ �� �%��� W�0ह�� G$� �� ��=�& E)�& 
�� &�L� �'+&��� �ह�, �6 M���  1���� �� E)�& �ह�� �हD �E� �, L���  �&$ �D-�� %� ह�� �&�ह '� �; ह� $� ��  
�हW� �6 '�+�� हD$ ह� ���� �6 $���6	�
 ���� �p�� ह); % 2��P %� �� �P ���� ...(��
���)... L��&$ �A 
�ह�� ह<� �� �� �6 �'+&��� ह);  c ���� %� ��  %2� �'� �6 �'+��� ह), % 2��P %� �� �P���� �6 �'+�� 
ह),  Dc ���� %� ��  %2� �'� �6 �'+��� ह), % 2��P %� �� �P��� �6 �'+��� ह), ह���� �D}Í:�� ��  ���'� 
�� %6 �<%� ह6�� ह), K��6 1� �'+�� �p�� ह), �	� �US%' �� ?' ��  �'�  %6 ���% ह6�� ह), K��4 1� �'+�� 
�p�� ह); ���6 �'+&��� ह� M��� 1���� E&�� ह); w�� �हT ह) �� =��� ��� 7� ���� �6 ��� ���; �PD�� �� %6 
������ हDG, ����� ��j�� हDG; �A �6 �0�&�
�& ��� �हT ���� E�ह�� ह<�; �A��  0�� �� %2��V
�� �� ��� '�+�,  
%6 L��� /�,� & � P�; �2ह)�� �� V: %� �� ��� &��� E��ह$ P; �ह �हT �&��; L��&$ �A �ह�� E�ह�� ह<� �� 
ह���� %6 ��F��� ह), K� ��F��� �6 �6p�� �हT E��ह$; ह� ����� ह� 1&� G'�� ह4 ��% ���� ��  �'� / � G� 
���� ��� &� �M���%�, �M���%�, �6 L� ��ह �� ��� %� �� /���� �हT ह6 �? L��&$ ह� '<�'=�� �6 w�� 
L�SY�=� �1� �हT '� � �� ����  ��  W�0ह�� �6 �D� ��' ��6; ���D�&� ��  �� �� �6 E��ह$; &���� /��� %6 
E)�& ह) K���  q�� 1� �%� �+6, ���� �ह &6��M� ह6; �DN� L���ह� �ह�� ह); L��&$ ह��� ���� ��& �� 
�6
�=� �+�  �6? �6  �ह� � �6? %�$ �;  
 
These days a younger man can contribute substantially with his ideas as a part-time Member, 
if he is within 70. The routine is three years. So, new dynamism is infused. It is not that we 
are increasing the age limit. In every corporate sector, in the media sector also, in the 
world-you take Australia and the BBC—you will find that 65 is the most competent age 
when one can deliver. In India, when we did it, we found that in almost all the public sector 
undertakings the head was completing his term between 65 and 68. There are examples. It 
is no in relation to the person concerned. «$tf eff TJhTT "sfii -aii^'ii I The most respected 
Chairman of the Prasar Bharati was—nobody takes his name and I am sorry that he could 
not complete his tenure—the legendary man of Indian journalism, a progressive secular 
man of Indian society, Shri Nikhil Chakravorty. He could not complete his tenure. It is not that 
he was irresponsible. K�� ��  ��' E��� E&�� �ह�, �1� ��
� 
�L�, �1� Gv	���, �1� %���<N�� 
Gv	��� &��� �� '6 �� L��� 
�L� �j� '�, L��6 �D(���� ��  �&$ ह� &6 4 �� S
�� �� �� �6E�,  E����)� 
��?t �� ह6 , S
�� 
<  �� �6E�, %�t$� �� �����	�=� ��  /�D��� �<�� SÎ�E� �6 �� ���, S�� Ï� �� �6E� �� 
M6Z� =2& Ï� �� �� �����- $� M6C�� |� , $� ���� |
  |� , $� $	����SY��
� |� , L� ���4 |�  �� ��� 	�0 
%�0 /�) � 7� K��� M6Z� =�& �6�
��=� ह6 �, �6 G� '��+$, ह���� M��� 1���� G � E&� �;  I There is a 

wrong notion in the minds of the people the Prasar Bharti TRP is low. I contest. TRP 
mechanism is a very dangerous mechanism. Again, I thank your party. A distinguished lady 
Member of your Party, not inside the House but outside, Smriti Iraniji helped me a lot giving 
the actual information how TRP manipulation game is going on in the country at the cost of 
the best programme of the public service broadcasting obligation. I was amazed by her 
documents. Six thousand peoples' house is chosen by few private operators to put the 
matter to satisfy o».c company. In a population of one billion, ignoring Bihar, ignoring Uttar 
Pradesh, ignoring North-east, the TRP mechanism is 6000 houses in few metro cities and 
they decide which channel is popular and 
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accordingly advertisement is decided. The consumer goods are sold mostly on in television 
screen, substantially by Doordarshan. When the people in remote areas see the soaps of 
Hindustan lever, it is the people of rural areas who market it, buy it. But, they are not 
concerned with the TRP, They are not. It is by the 6000 houses. I am trying to intervene in it. I 

face a lot of odds in it Market forces are very strong in this matter. But, I again I tell you, L� �� 
ह� ��
� �हT ���� हA, ह��6 ���� /�,� �&�ह G� ह� �� ��
¼ ��  �'Ð� �� '� ह); K� 
�&�ह ��  ��' K���  q�� ����� (��� G �ह� ह), �ह 1� �DN� ��&<� ह); ����� (��� K��6 
'� %� �ह� ह), K���  M6C�� ��  q�� , K���  ��� ��  q��; �Z� 1�,  take it very seriously and 

I will look into that Today, I tell you with honesty, no less than the hon. Speaker of the other 
House, who else will say, said, 'I don't discourage any channel but in terms of news I only 
value the transparency and objectivity, free from sansani, free from braking news, free from 

any dhamaka is DD News'. This is what Prasar Bharti is doing with the help of the Prasar 
Bharti employees, the engineers. We will take care of them and I assure Tapan Senji, the 
moment GoM is over, I will go back to the Cabinet when things will be finalised and I should 
come back and report to the House. Again, with these words, I appeal to you Sir, once again 
that the intention is very dynamic, progressive, not to let down anyone, not to insult anyone. 
Therefore, Sir, I sincerely request you that the hon. Memebrs who have their misgivings on 
the Ministry of I & B and the Government of UPA, to please withdraw all these misgivings, 
remove it. We are genuinely trying to observe impartiality in this matter so far as Prasar 
Bharati is concerned. Yes, somebody gets a focus. If Sushmaji had a very potential Press 
Conference, her serious allegation against Governemnt level was recorded verbatim and 
reported to media. It is not the intention. Then the credibility will be totally destroyed. I think, 
you have observed it in many news items, in many programmes. Therefore, Sir, I can only 
submit to you that our intention was good and the Bill is really not to hit any individual but to 
step out once again to respond to the dynamism of Prasar Bharati and to respond to the 

immediate challenge. Tarlochanji,. G��� $� /�,� ��� �ह� ह), you said about Sikh gurus. I 

can inform you that the UPA Government has undertaken an ambitious programme for 

observing 300 years of  D_ ��  i�,Government and Maharashtra Government have a big 

plan at Hazoor Sahip in Nanded to receive lakhs and lakhs of people from India and abroad and 
a museum is being opened in Nanded also. A resource centre for Sikh studies is being opened in 
New Delhi too and our Government is second to none to flourish, explain, verify the Punjabis 
and the Punjabi language as a whole and-we are second to non. I inform you, but 1 can assure 
you that in this matter our idea is very liberal, objective in terms of secular amity of the 
country. Sir, this Government, within four years, opened up the screen of Doordarshan for the 
cricket loving people in villages who now need not depend on satellite channels, but on 
Doodarshan. I faced a lot of criticism from BCCI and from many others. Ultimately, our 
Government took a decision that we have to ensure that common people should also enjoy it 
and we did it. We started 24-hour Urdu Channel; not two hours, but 24 hours. This 
Governemnt did it. I tell you with all authority at my command that journalist friends from 
Pakistan came to India and said that the content of Urdu channel is becoming so good and if 
it continues to grow, some border areas of that nation —I will not name it — will stop 
watching their programmes and start watching our programmes. That is the credibility we are 
earning with the help of Parliament and people of India. We have no discrimination, Sir. 

With these words, I conclude. And, I request you that the Bill be taken in its right earnestness 

by the entire House and pass the Bill. 

MR. DEPUTY CHAIRMAN: Now, the question is: 

That the Bill further to amend the Prasar Bharati (Broadcasting Corporation of India) 

Act, 1990, as passed by Lok Sabha, be taken into consideration. 
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  The motion is adopted 

MR/DEPUTY CHAIRMAN: Now, we shall take up clause-by-clause consideration of 
the Bill. 

Clauses 2 to 3were added to the Bill. 

Clause 1, the Enacting Formula and the Title were added to the Bill. 

SHRI PRIYARANJAN DASMUNSI: Sir, 1 beg to move: 

That the Bill be passed. The question was put and the 

motion was adopted. MR DEPUTY CHAIRMAN: The House is adjourned till 

11.00 a.m. tomorrow 

The House then adjourned at twenty-seven minutes 
past four of the clock till eleven of the clock on 

Wednesday, the 19th March, 2008. 
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